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The 8" May 2018

No.7/case (Bhoodan)-166/2017-473(7)/Rev.—The Bhoodan Land Distribution Enquiry
Commission has been constituted vide Resolution No. 911 (7), dated 02.11.2017 of Revenue & Land
Reforms Department. For the purpose of its conduct of business, salaries and service conditions of
its Chairman, Members and Co-ordinator & others were under consideration. After consideration , in
exercise of the powers conferred under Article-166 (3) the Governor of Bihar is hereby pleased to
make the following Rules to regulates its appointment and service conditions :-

Part-1
1. Short title and Commencement.—

(1) These Rules may be called the Bihar Bhoodan Land Distribution Enquiry
Commission, Organization/Management and Service Condition Rules, 2018.

(2) It shall come in force atonce.

2. In these Rules, unless there is anything repugnant to the subject or the context .—
(@) ""Commission'' means the Bhoodan Land Distribution Enquiry Commission;
(b) '"'State Government'' means the State Government of Bihar;

(¢) "Member' means Members of the Commission, which includes Chairman/Co-
ordinator.

Part-2

3. Constitution/Management of the Commission and number of members and also
necessary instructions -

(1) The Commission shall have one Chairman, Two Members and also a Co-ordinator. The
tenure of the Chairman and the Members shall be two years from the date of taking over charge. The
Chairman and Members shall be nominated by the State Government. The Chairman shall be a
senior retired officer of the Indian Administrative Service and the Members shall be retired officers
of the rank Joint Secretary or above of the Bihar Administrative Service. The Co-ordinator shall be
the officer of the rank of Under Secretary of the Bihar Administrative Service/the Bihar Secretariat
Service whose deputation shall be made by the Revenue & Land Reforms Department.

(2) The Chairman or member of the Committee may at any time resign his office by
tendering his resignation to the State Government.

(3) The State Government, by notification, may remove the Chairman or any Member from
their posts with the following reasons to be recorded in writing -

(a) Has been adjudged an insolvent;

(b) Has been convicted of any offence, which in the opinion of the State Government
is of the category of moral turpitude or has been imprisoned;

(c) Has become insane or has been declared insane by any competent court;
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(d) Who refuses to discharge his official duties or is incompetent to discharge his
official duties, or

(¢) Who has been remaining absent from three consecutive meetings of the
Commission without obtaining sanction of Leave;

(f) In the opinion of the State Government, any act of the Chairman or any Member
which has imputed the prestige of the Commission in such a manner due to which
his continuation in the office damages the interest of the concerned class or general
public;

Provided that the Chairman or any member shall not be removed from
office under this Subrule until he has not been given reasonable opportunity to be
heard in this respect.

(4) The State Government may appoint a member in case of any member proceeding on
leave before tendering resignation.

(5) In the absence of the Chairman, the seniormost member shall discharge the duties of the
Chairman.

4. Functions and responsibilities of the Commission.— The following will be the
functions and responsibilities of the Commission:-

(a) to examine the actual status of the land given to the Bhoodan Yagya Committee as
gift, whether the land has been distributed or not, if the land has not been
distributed, what is the present status of such land ?

(b) to examine the status of confirmation of Dan-Patras and reasons for non
confirmation of Dan-Patras.

(c) to examine whether Bhoodan lands have been distributed as per provisions laid
down in the Bihar Bhoodan Yagya Act, 1954 and Regulations related to Bhoodan
Yagya Act? Whether the land is in the possession of Bhoodan Praman Patra
holders and its status?

(d) to examine whether Praman Patras related to distribution of Bhoodan lands among
landless and other persons have been cancelled by the Bihar Bhoodan Yagya
Committee without getting prior approval of the competent Revenue Officer and
whether laid provisions have been observed in the re-distribution of such lands?

(e) to examine whether Government lands have been distributed by the Bihar Bhoodan
Yagya Committee without getting concerned Dan-Patras confirmed and status of
disputes related to such lands?

(f) Suggestions in respect of fairness of continuing the Bihar Bhoodan Yagya
Committee and if the Bihar Bhoodan Yagya Committee is dissolved, regard to
alternative arrangement.

It shall be responsibility of the Commission to complete enquiry within stipulated
period and submit its report/recommendations to the Government within maximum period
of 24 months.

Note :- (i) For above functions the Commission may seek the help of Headquarter or
Regional Offices of the Bihar Bhoodan Yagya Committee or any other
organization.

(i) For the discharge of its functions and duties, the Commission may call for any
information from any department of the State Government, the Bihar Bhoodan
Yagya Committee or any other officer. Moreover, the Commission shall also be
competent to convene meetings of officers.
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5. Finance and Accounts .—

6]

2

3)

“)

(&)

(6)

(7

®)

9)

(10)

The State Government (Revenue and Land Reforms Department) shall make
available fund to the Commission in the form of Grant-in-Add for its proper
functioning and also for discharge of its duties.

The Commission shall make available its recommendations to the State
Government (Revenue and Land Reforms Department) on which the Government
shall take decision.

The Commission shall utilize finance received in the form of grant as per
provisions laid down in sanction letter/allotment letter. The commission will have
its own Fund, in which all types of receipts shall be entered and the Commission
shall make payments as per rules.

The Grant-in-Add made available by the State Government shall be disbursed by
the Under Secretary of the Commission after taking the consent of the Chairman.
It shall be the responsibility of the assistant in-charge to maintain Cash Book
regularly and get the same verified by the Accounts Officer/Section Officer/
Drawing and Disbursing Officer.

The Grant-in-Add received by the Commission shall be withdrawn and disbursed
according to the necessity in the light of circulars of the Finance Department and
direction issued from time to time with a prior approval of the Chairman, under
the signature of the Under Secretary or under the signature of the officer
authorized by the Chairman.

Accounts shall be maintained by the Assistant In-charge /Accounts Assistant
regularly. At first, Section Officer will ensure maintenance of accounts and also
preliminarily verification shall be done by him. At the end of every month, the
Drawing and Disbursing Officer shall verify the accounts. It shall be the
responsibility of the Assistant In-charge to maintain transparency. He will be
responsible for any irregularity.

Utilization certificate/Expenditure report of the allotted amount made available to
the Commission shall be submitted to the Administrative Department/Accountant
General for which the Accounts Clerk/Accounts Officer/Section Officer and
Drawing and Disbursing Officer shall be responsible.

Financial matters will be disposed of as per provisions laid down in Bihar
Financial Rules and Bihar Treasury Rules and also as the orders/circulars issued
by the Finance Department from time to time.

In the case of financial irregularity action will be taken according to instructions
issued by the General Administration Department and Finance Department and
Financial Rules and Treasury Rules.

For the conduct of the Commission, availability of building as well as required
furniture shall be ensured by the Building Construction Department, Government
of Bihar.

6. Audit—Audit of the Commission shall be made by the team of auditors deputed for
Revenue and Land Reforms Department by A.G., Bihar and Finance Department. Audit report of the
Commission shall be sent to the Administrative Department and A.G., Bihar in time.

7. Accounts Report.—Annual accounts statement/utilization certificate shall be prepared
and quarterly expenditure report shall be provided to the Administrative Department a copy of which
shall be sent to the A.G., Bihar, Patna also.
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8. General Report.—The Commission shall sent report relating to works done by it to the
State Government from time to time so that the scrutiny of the works of the Commission may be
made from time to time.

9. Tour Programme.—As per requirement, the Chairman and the members of the
Commission shall undertake journey, advance information of which, will be given to the Department
as well as concerned District Magistrate. In the fields, for proper accommodation and transportation
of the Chairman/Members shall be arranged by the concerned District Magistrate.

10. Distribution of Works.—The Chairman of the Commission shall be competent to
distribute works amongst the officers and other employees. The distribution of works shall be made
under the Board Miscellaneous Rules/Bihar Service Code/Bihar Conduct Rules/circulars/directions
issued by the Government from time to time.

Part-3

11. Constitution of the Commission and salary etc. of the Chairman and the
Members.—

(1) By Resolution n0.911(7), dated-02.11.2017 of the Revenue and Land Reforms
Department, Government of Bihar, one post of the Chairman, two posts of the
Members and one post of the Co-ordinator have been sanctioned.

(2) In the case of absence of one or more than one member or on their absence due to
leave, the Commission shall be deemed to be constituted with remaining
members.

(3) In the case of relinquishing the post by any member or on proceeding on leave, the
State Government shall be competent to appoint one additional member.

(4) Salaries and Allowances - Such amount as monthly honorarium will be payable to
the Chairman and the Members which will be obtained after deducting the amount
of pension + amount of dearness allowances payable over pension from average
amount of last pay + dearness allowances on last pay at the time of retirement.
Payment of Dearness Allowance on Pension shall remain continue.

Part-4
12. Service conditions of its Members.—

(1) Leave - Every year sixteen casual leave will be admissible to the Chairman and its
members.

(2) Vehicle Facility- Facility of AC Vehicle on hire at the rate prescribed by Finance
Department/Bihar Tourism Corporation to the Chairman and the Members. Govt.
rules shall be followed for hiring the vehicle.

(3) Telephone Facility- Rs. 1500 (One Thousand Five Hundred Only) shall be
allowed to the Chairman and Rs. 1000/- (One Thousand Only) shall be allowed to
the Members per month for Telephone Facility.

Part-5

13. Service conditions of officers and staff posted in the Commission.—
(1) The following posts shall be sanctioned for the Commission by the State

Government:-
SL. No. Post Name Sanctioned Post
1 Under Secretary 1
2 Section Officer 1
3 Assistant 2
4 Steno 3
5 Lower Division Clerk 2
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2)

3)
“4)
&)

(6)

(7)
®)

Note —

a)  Pay/ honorarium/wages/fixed/revised/sanctioned by the Government from
time to time for its officers and employees shall be admissible to the
officers/employees posted in the Commission.

b) The same service conditions which will be applicable to the
Officers/employees of the State Government will also be applicable to the
Officers/employees posted in the Commission.

After sanction of posts gazetted officers (Under Secretary, Section Officer)/ Non-
gazatted employees (Assistant, Steno), the services of personnel shall be made
available by the General Administration Department to the Revenue and Land
Reforms Department and their posting shall be made by the Revenue and Land
Reforms Department in the Commission.

Posting of Non-gazetted employees - Lower Division Clerk shall be made by the
Revenue and Land Reforms Department.

Computer Operator, Office Attendant/Peon, Night Guard and Sweeper may be
engaged by outsourcing by the Commission on the basis of the Government Rules.
If officials/employees retire from the Government are appointed by the Government
in the Commission, their honorarium/wages. shall be determined as per the
provisions made by the Government.

In other matters, service-conditions of the said Government officers/employees shall
be the same, which are applicable to the officer/employees of the State Government
getting similar emoluments.

Payment of pay etc. of the said Government officers and employees shall be made
from the amount allotted in the Pay Head of the Commission.

The amount of contribution in the Provident Fund of the officials/employees
covered by Old Pension Scheme shall be deposited in GPF account through Challan
and its copy shall be send to the Directorate of General Provident Fund.

The amount deducted from pay of the Government Officers and employees covered

by the New Pension Scheme and the equal amount contributed by the Commission shall be
sent by draft to Central Nodal D.T.O. cum Deputy Director, Provident Fund Directorate,
Patna with deduction statements.

©))

The Chairman and the Members of the Commission shall act as the public servant.
The Administrative and Financial management of the Commission will made under
the following:-

D The Bihar Service Code;

(ID) The Bihar Travelling Allowance Rule;
(IlT) ~ The Bihar Provident Fund Rules;

(IV)  The Bihar Pension Rules;

V) The Bihar Financial Rules;

(VD)  The Board Miscellaneous Rules (Including Discipline & Appeal Rules).
Apart from these the Commission's works will be disposed of as per
provisions laid down in General Administration Department & Finance
Department's letters & circulars.
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Part-6
Dissolution

14. Dissolution of the Commission.—When the State Government is satisfied that
objectives of constitution of The Bhoodan Land Distribution Enquiry Commission has been
achieved and the continuation of the Commission has become unnecessary, the State Government
may, by notification in the official gazette, declare that the Commission will be dissolved from the
date as may be specified in the notification and the Commission shall be deemed to be dissolved
from that date and as decided all assets and liabilities of the Commission shall automatically vest in
the Government.

By the order of Governor of Bihar,
PRAVIN KUMAR JHA,
Special Secretary to the Government.
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